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IN THE CENTRAL ADMIN IOTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABRD

O.A.No.1565/95 : ' Date of Order : 31.12.97
BETHEEN :
D.Chandrasekhar .. foplicant,
AND
1., The Postmaster General,
ijayawada Region,

Vijayawada,

2. The Supdt. of Post Offices,
Gudur Division, Gudur,

3. The Sub Divisional InSpector (Postal),
Sullurupet Sub Division,
Sullurupet, Nellore Dist,
4, KiRavi - .. Respondents.

s ]

Counsel for the Applicant .. Mr,S.Rama KrishnaRao
Counsel for the Respondents .. Mr,K.Bhaskara Rao
CORAM ¢

HON'BIE SHRI F.RANGARAJAN : MEMBER (ADMN,)

HON'BIL: SHRI B.S, JAI PARAESHWAR : MSMBER (JUDL,)

— b A e

Mr,S ,Ramakrishna Rao, learned counsel for the applicant

_ — Notice to
None for the Respondents./ R-4 though served in person’ remained

absent &n the last occasion also, Even todéy he has remainecd

absent.
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2. The applicant herein has filed this 0A challenging

the selection and appointment of R-4 as EDBPM, Thumnur village
Naidupeta Mandalam, Nellore District, The post of EDBPM, Thummur
became vacant on 15,4,95. On failure of the employment exchange
! to sponsor the eligible candidates to fill up the said post

. the respondents iééued open notification dated 1,2.,95 f£ixing

the last date for receipt of applications as 3.3;95. In response
to the said notification 8 applications were received inéluding
that of the épplicant and R-4, The applicant has got 382/700

mar ks iﬁ SSIC and had fulfilled the other requisite creteria for

} selection, However R-2 Selected R-4 on the ground that there

was shortfall of 8C candijdates in the Gudue Division.

} 3. The respondents in their counter specifically state that

the selected candidate had not fulfilled the conditions of income

and property at the timeof his application to the post. The
appointment of R-4 cculd not be interfered because ¢f the decision

| of the Full Bench of this Tribunal in OA,57/91 (Smt.N,2rbujakshi vs|

| Union of India), This averment clearly indicates that the selectidh

of R-4 was not in order, Even the application submitted by R-4
was not complete in all respects; In that view of the matter we

!
cannot uphold the sSelection of R-4aas EDBPM.
)

4. The notification was issued without Specifying the post
reserved for SC candidates, In case the responcents felt that
there was shortfall in the %C category in the Gudur divisiop they
should have specifically invited appliqations from the seserved

p category. The above observation is in accordance with the
directions giveﬁ in Cealcutta Bench of this Tribunal in OA,712/95

dated 15,11,96 (Sri Shibnég Dhara Vs. Union of India and others)

5. In that view of the matter the selection aml appointment
of R-4 as EDBPM, Thummur, 1S hereby set aside, The respondents

shall complete the process of selection among the candidates

>
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who responded to the notification dated 1.2,95 Lill swh time

- a
the present incumbent of the post shall be continued as,provisional

candidate, Time for compliance is 2 months from the date of

receipt of a copy of this order,
6. The OA is disposed of with no costs,

M\/\/\/\/ i A\
m*m '

( R .RANGARAJAN )
r (Jud l,) Member (Adm,) -

238 7,‘37 Dated : 31St December, 1997
/ (Dictated in Open Court) V
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Capy te:

The Postmaster General, Vijayawada Region, Vijayauwada,

The Supdt, of Post OPPices, Gudur Division, Gudur.

The Sub Divisional Inspactur,(ﬂﬁsfal). Sullurpet Sub Divisidn,
Sullurpet, Nellore District,

One copy to Mr,S.Ramakrishna Rae,Advocate,CAT,Hyderabad,
One copy to mr.K;BhaskaraRan,Addl.CGSC,CA?,Hanrabad.

One copy to HBSJP, CAT,Hydsrabad,
Ong copy to D.R{A),CAT,Hyderabad,

One duplicate copy.
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